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-. Published in R.H.P. Extra., dated2 1-10-1991 Pages 2355-2356 

in Hindi and 2357-2358 in English. 
An Act to provide for the levy of an entertainment duty in respect of admis- 

sion to public entertainments. 
BE it enac:ed by the Legislative Assembly of Himachal Pradesh ia the 

Eighteenth Year of the Republic of India as fol1,)ws:-- 
1. Short title, extent and commencement.-(i) This Act may bi: called 

, the Himachal Pradash Entertainments Duty Act, 1968. 
(2) It extends to the whole of Himachal Pradesh. 
(3)  It shall come into force at once. 
2. Definitions.-In this Act, unless the context otherwise requires,- 

(a) "admission to an entertainment" i n c l u d ~  admission to any 
place in which the entertainment is b:jng he'd or is to be held ; 

4[(aa) c'vidyo exhibition" mcans the exbibition through video cassette 
recorder and includes the exhibition of films through telzvision 
or appratus attached to t~levision or the machine for transferring 
the films to ths television screen or any othcr apparatrs which 
shows a film on scr12en through any othcr ineans excep,t through 
cinema projector ;] 

(b) "Commissioner" means the Excise su~d Taxation Commissioner, 
Hinlachal Pradesh, for thk time being ; 

- 5[(bb) "coinplimentary t icket 'beans a ticket or pass for admission 
to an entertainment free of any payment or at a reduced rate of 
payment for such admission;] 

(c) "Entertainment Tax Officer" means the officer appointed as. such 
under this Act; 

(d) "entertainment" includes any exhibition, performance, amuse- 
ment, game, sport or race to which persons arc ordinarily admit- 
ted on payment ; 

(r) "notjfication" means a notification published under proper autho- 
rity in the Himachal Pradesh Government Gazette; 

(f) "payment for admission" includes- 
(i) any payment made by a person admitted to any part of a 

place of entertainment and in a case where such person is 
subsequrntly admitted to anothtr part thereof for admission 
to which an additonal payment is required, such additional 
payment, whether actually made or not; 

(ii) in cases of free, surreptitious, unathoriscd or conccssional 
entry, whether with or without the knowledge of thc pro- 

p- 

prietor, the payment of which would have been made if the 
1. For Statement of Objects and Reasons see R.H.P. Extra., dated 16-8-1986, P. 1.37@. 
2. Passed in Hindi by the H.P. Vidhan Sabha. For Statement of Objects and Reasons 

see R.H.P. Extra., dated 12-3-91, p. 278 and 280. 
3. Passed in Hindi by the H.P. Vidhan Sabha. For Statement of Objects and Reasons 

see R.H.P. Extra., dated 12-9-1991, pages l96r and 1964. 
4. clause (aa) added w.e.f. 21-7-1983 vide Ordinance No. 4 of 1983 replaced by Act 

No. 14 of 1953. 
5 .  clause (bb) added by Act No. 20of 1970 sec. 2. 



person concerned had been admitted on payment of the full 
charges ordinarily chargeable for such admission; 

( i i i )  any payment for any purpose whatsoever- connected with 
an entertainment which a person is required to make as a 
condition of attending or continuing to attend the entertain- 
ment in addit~on to the payment, if any, for admission to the 
entertainment ; 

(g)  "prescribed" means prescribed by rules made under this Act ; 
fh) "proprietor" in relation to any entertainment includes the owner; 

owner, partner or a person responsible ,for the management 
thereof; 

l(i) [* * " *] 
(j) "ticket" means the pass or token for the purpose of sccuring 

admission to an entertainment. 
3. Duty on payments for admission to 'entertainments.-( 1) A person 

admltted to an entertainment shall be liable to pay an entertainmeqt duty 
at a rate not exceeding abwdred per cent] of the payment for admission 
which the Government may specify, by a notification in this behalf, and the 
said duty shall be collected by the proprietor and renderd to the Goverar- 
ment in thz mancer prescribed. 

3[(2) Notwithstanding anything contained in sub-sectfon (1) and other 
provisions in relation to admission by tickets contained in the Act, the 
Government may, after taking into consideration the capacity of the place in 
which the entertainment is held and the payment for admission, accept, in 
the prescribed manner, lump-sum entertainment duty for any class of enter- 
tainment in lieu of the duty chargeable under sub-section (1) and recover 
the same in advance per month from the proprietor other than the prop~ie- 
tor of a video exhibition having seating capacity upto sixty persons : 

Provided that the proprietor of a video exhibition, exhibiting shows on 
payment and having seating capacity upto sixty persons, shall pay entertain- 
ment duty in advance and at a rate not exceeding rupees 30,000 per month 
as may, in the manner prescribed, be specified by the Government from time 
to time.] 

8[(3)] A draft of the proposed order specifying the rate of entertain- 
ments duty referred to in sub-sections (1) "and (2)] shall be notified for the 
information of all persons likely to be affected thereby and it shall take 

.effect only after the Government has considered all objections received 
within a period of thirty days from the date of such publication, and has 
notificd the same again, with or without modification : 

Provided that if the Government consider that such an order should be 
brought into force at once, the final notification may issue: without previous 
publication. 

6E" * "I 
3[(4)] Until such time as the duty referred to in sub-sections (1) [and] (3) 

has bt:en a a l l y  notified, the entertainments duty shall be levied at the rates 
in force in this behalf immediately before the commencement of this Act. 

8[(5)] The final notification spzcifling the rates of entertainments duty 
shall be laid before the Lzgislative Assembly at the session immediately 
following its publication. - - ----- --- 1110111.11-- 

1. The definition f wGovemment" omitted by A.O. 1973. 
2. Subs. fo r theword~ha l f"  by H.P.Act No.2Qof 1971 S ~ C .  3 (1). 
3. Sub-section (2), (3), (4) renumbered as (3), ( 4 ,  (5) and new. sub-section (2) added 

vide Act No. 14 of 1983 effective w.e. f. 21-7-83, sub-sect~on (2) ammended by 
Act No. of 1986, substituted by Act No. 7 of 1991 and subsequently by Act No. 17 
of 1991 sec. 3. 

4. In Sub-Section (3) Wqrd "and (2)" added vide Act No. 14 of 1983. + 

3. The provlso deleted vide AcO No, of 1970. 
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1[3-A. There shall be levied and paid to the Golvernment on every \ 

complirnentary~ tick:t issued by the proprietor the entertsinment duty at  
the appropriate rate prescribed undx sectioa-3, as if full payment had bean 
made for admission to the entertainment according to the class of seat or 
accommodation which the holder of such ticket is entitled to occupy or use 
and the holder of such ticket shall be deemed to have bcen admitted for pay- 
ment for th? purpose of this Act.] 

aL3.B * * * 1 

4. Calculation of dkity.-Notwithstanding anything in this section tlie 
amount of duty shall be calculated to the nearest multiple of five paise by 
ignoring two paise orless and counting more than two paise as five paise. 

5. Payment made in a consolidated sum.-Where the, paymcnt for 
admission to an entertainment is made in a consolidated sum in the form of 
a subscription or contribution to any society or a scason ticket, or a right 
ofadmission to an entertainment or serizs of ent~rtainments during a specified 

\ period, or a privilege, right, or faoility combined with the right of admission 
without further payment, or a reduced charge, theentertainments duty shall 
be paid on the amount of the consolidated sum, but where the Entertain- 
ment Tax Officer is'of the opinion that the payment of a consolidated sum or 
any payxent for a ticket includes payment for other privileges, rights or 
faciltties besides the admission to an entertainment, or is int:nded to secure 
admission to an.entertainment, during a period when the duty has not been 
in operation, the duty shall be charged on such amount as appea! s to the 
Entertainment Tax Officer to r2present the right of admission to entertain- 
ment for which a duty is payable. 

\ 

6. Deposit: of security by the proprietor.-The prescribed authority 
may, in the manner przscribed, require the ploprietor ofran ent~rtainunent 
to deposit as security for payment of enteriainments duty under this Act, 
an amount not excecdisg3[ten th~usandl'rupces in a Govzrnment tr:asury, 
and the same shall be so deposited. 

7. Entertainment Tax Offices and other taxing authorities.-For car- 
ving out the purposes of this Act, the Goveriyment may appoint 4a person 
as Entertainment Tax Officer and such other persons as it thinks fit to assist 
the Commissioner. 

6[7-A. Assistance to Commissioner and other taxing authorities.-All 
police officers shall be bound to assist the Commissioner, the Entertainment 
Tax Officers and other persons appointed to assist the Commissioner under 
section 7 of this Act, when required, in the performance of their dctics 
under this Act, and, for that purpose theyshsll have the same powers 
which they have in the discharge of their ordinary police duties .I 
-- -- 

1. Sec. "3-A" Ins. by sec. 4 of Act No. 20 of 1970. 
2. Sec. 3-B Ins. H. P. Ord. No. 10 of 1971 (replaced by H. P. Act. No. 6 of 

1972), and omitted by H. P. Act No. 11 of 1973. 
3, wOne:housand" subs. by "ten thousand" vide Act No. 14 of 1983. 
4. For these appointm:nts See Not. appended. 
5. " 7 4 "  added vide Act. No. 17 of 1991. Sec-3. 
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8. Posting of tables of rates of payments for admission at conspicnons 
places.-The proprietor df enterfainment shall in the manner prescribed, 
exhibit at the place of entertainment, the r a t e m  payments for admission 
and the amount of entertainments duty payable on such rates. 

9. Penalty or non-payment of duty.-(1) Except as otherwise provi- 
ded in this Ace, no person shall enter an en4ertalnment unless he is in posses- 
sion of a ticket or a complinlentary ticket or a pass or a badge supplied by 
the employer under this Act and no person liable to pay entertainmats duty 
shall so enter without having paid. in the manner prescribed, the duty payable 
under this Act. 

(2) A person who enters an entertainment without permission or 
surreptitiously, with intcnt tp evade the duty payable under this Act 
shall, on conviction by a Magistrate, be punishable with fine which may 
extend to Rs. 200 (Rupccs two hundrzd) and, in addition, be liable to pay 
such duty. , -. 

10. Admission of persons without payment.-Nothing in this Act 
shall apply to bonafide employees of the proprietor, who are on duty in 
connection with the entertainment, or to the proprietor when on such 
duty. 

11. Method of levy.-(1) Save as otherwise provided by ,this Act 
no person shall be admitted on payment to any entertainment where the 
payment for admission is subject to cntertainmcnts duty except with a 
ticket stamped with an imprebed, embossed, engraved .or adhesive 
stamp (not used before) issued by the Government for the purposes of revenue 
and denoting that the proper entertainments duty has been paid. 

(2) The Government may, on th; application of the proprietor of 
any entertainment, in respect of which the entertaininents duty is payable, 
permitthe proprietor, on such conditions as th: Government may prescribe, 
to pay the entertainments duty- 

((I) bya consolidated payment of a percentage not exceeding 50 per 
centum of the gross paymmt for admission to the entertainment 
at the rate in force during the period concerned ; or 

(b) in accordance with the returns of the payments for admission to the 
entertainment ;,or 

(c) in accordant: with the rzsults, recorded by any mechanical 
contrivance that automatically reFisters number of persons 
admitted. 

12. Emtertaimnents exempted from yaymeat of duty.-(1) No 
entertainments duty shall bz levied on payment for admisbion to any enter- 
trainment where the Commissioner is satisfied on application niade in this 
b-ha:f in thc prescribed manner that th? whole of the net proceeds of the 
entertainment will be devoted to philanthropic, charitable, educational 
or scientific purposes which have been app,oved as such by the Government. 

(2) Nothing in this Act shall apply to any entertainment provided 
by the staff or students, or both of an academic institution wh:n the proceeds 
are intended for acadmk or charitable purposes. 
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(3) The Qovernm,nt may, for promotion of peace and international 
good will or encouragement of arts and crafts, sports or other public interest, 
by general or special order, exempt any entertainment or class of entertain- 
ments from liability to pay duty under this Act. 

13. Appeal.-(1) Any person aggrieved by an order made by the 
prescribed authority under sub-section (1) of section 17 may, in the pres- 
cribed manner, appeal to such higher authority as may be prescribed witfiin 
thirty days of such order: 

Provided that no apptal shall be entertained by such higher authority 
unless it is satisfied that the amount of duty due and the penalty, if any, 
imposed on the person has been paid ; 

Provided further, that Pf such higher authority is satisfied that the 
person is unable to pay the duty due or the penalty, if my, imposed or both, 
it may, for reasons to be recorded in writing, entertain the appeal without 
thc duty or penalty or both having been paid. 

(2) Subject to such rules of procedure as may be prescribed , the higher 
authority may pass on such appeal such order as it may think fit. 

14. Powers of revision.-The Commissioner or such other officer, as ' 

the Government may, by notification, appoint in this behalf, may of his own 
motion or on application made, call for the record of any proceedings or 
order of a . 6 ~  authority subordinate to him for the purposz of satisfying 
himself as to the legality or pbopriety of such proceedings or ofder, and 
may pass such order in reference thereto as he may deem fit ? 

Provided that the Commissioner or the other cfficer may, before 
deciding such application , direct the applicant to Beposit, in whole or in 
part, the amount of duty clue, and the penalty, if any imposed on him under 
this Act. 

15. Production and inspection of accounts and documents.-(1) The 
proprietor of an entertainmat shall on being required to do so by an officer 
authorised by the Government in this behalf, produce before any officer of 
the Excise and Taxation Department, not bzlow the rank of a Sub-Inspector 
as may be prescribed, any accounts or documants, relevant to the sales of 
t ick~ts including Colnpiimentary tickets and realisation of the entertainments 
duty due as may be necessary for the purpose sf this Act. 

(2) If any officer of Goveramm ~nzntioned in sub-section (1) has 
reason to suspect that the proprietor of any entertainment is attempting to 
evade the paym:nt of any entertainments duty due from him under this Act, 
he may, for reasons to be recorded iu writing, seize such aceounts, registers 
or docunlents of the proprietor; as may be necessary and shall grant a receipt 
for the same and shall retain the same only for so long as may be necessary 
for examination thereof. 

16. Entry into and inspection of places of entertainments.-(1) Any 
officer not below such rank as may be prescribed, may enter into, inspect 
and~earch any plat? of cntcrtaioment while the entertainment is proceeding 
at any reaftonabl.: time, for the purpose of ensuring that the provisions of 
this Act or any rules made there under ar.: being complied with, and while -.--- - - -- 

1, For such Exemptions see Not, appended. 
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doing so, such officer shall not be deemed to be a person, admitted to the 
entertainment. 

(2) The proprieto; of every entemiment shalI give every reasonable 
assistance !o the aforesaid officer in the performance of his duties under 
sub-sect.ion (1). 

*[(3) If any officer refdrrcd to in sub-section 1) has reasonable grounds a ?O believe that any proprietor is trying to eva e entertainment duty OR 
other dues under this Act, he may search any office, shop, godown, 
vessel, vehicle, or any other place of business of the proprietor or  any 
building, dwelling house, or place wher; such officer has reason to believe 
that the proprietor keeps or is, for the time being, keeping any booka, 
accounts, registers, documents or goods &relating to his business : 

Provided that no entry or search in the dwelling house shall be made- 

( i )  after the sunset and before the sunrise ; 
(ii) by an officer below the rank of an Excise and Taxation Officer ; and 
( i i i )  without obtaining the sanction of the District Magistrate within 

whose jurisdiction such house is situated. - 
/ 

(4) The powers conferred by sub-section (3) shall include the power to 
open and search any box or receptacle in which any books, accounts, registers 
or  other relevant documents' of the proprietor may be contained]. 

2[16-A. Power so detain video cassete recorders, etc.--Any officer autho- 
risld under section 16 may, if he has reasons to believe that any 
proprietor is lunning a video exhibition without payment of duty 
or penalty, if q y ,  imposed under this Act or where the proprietor 
refuses to pay the duty or penalty, if any or fails to produce any 
proof regarding the payment thereof, detain the video cassette recorder 
or television or apparatus attached to television or machine used for 
vanqmitting the filrns fo the television screen or any other apparatus 
which transmit? films on screen through any other means except a 
cinema projector, and for this purpose take or cause to be taken any 
steps as he may consider proper for the temporary safe custody of 
these articles or goods : 

Provided that. the video cassette recorder or  other articles detained 
shall be released as soon as the duty or penalty, if any, has been paid.] 

17. Penalty.-(I) Where a proprietor of an entertainment commits any 
of the acts specified in sub-section (1) of section 18, the prescribed authority 
may after affording such proprietor a reasonable opportunity of being heard, 
direct him to pay by way of penalty in addition to the duty due, if any, a 
sum not exceeding two thousand, rupees : 

Ppovided that in cases of free, surreptitious, un-authorised or"coneessiona1 
entry, whether with or without the knowledge of the proprietor, the prescri- 
bed authority shall direct the proprietor to pay, by way of penalty, a sum - 

1. Sub-sections (5 and (4) Ins. vide Act No.  17 of 199b.Sec. 5. 
2. Inst, vide ibid. 
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equal to twenty-five times the amount of duty found to -be f i e  as a 
result of such entry. 

% 

(2) No prosecution for an  offence underthis Act shall be instituted 
against a proprietor of an entrtainment in respect of the same facts on which 
a penalty has been imposed on him under sub-section (1). 

18. Offences and penalties,-(1) If the proprietor of zn entertainment.- 

(a) fiaudulontly evades the payment of any ciuty due under this Act, 
OF 

, (b) obstructs iny officer making an inspection, a search or seizure under. 
this Act, or 

(c) actsin contravention of, or fails to comply with any of the pfovisions 
of this Act or the rules  hereu under, he shalI, on conviction, be 
liable in respect of each such offence to a fine which may extend to 
two tgusand rupees, and when the offence is a continuing one, with - 

a daily fine not exceeding fifty rupees during the period of the 
continuance of the offence. 

'7 (2) No court shall takebcognlzance of an offence under this Act%or under 
the rules made thereunder except on a complaint made by a person authorised 
in this bchalf by the Goverilment and no court inferior to that of a magistrate 
of the first class shall bs competent to try any ofthe offences under this Act. 

19. Power to compound oEences.--(1) The prescribed authority may, 
at any time, accept from a person, who has com~nitted an offence under this , . Act, by way of composition of such offence, a sum of money not exceeding 
two hundred aad fifty rupees or double the amount of duty payable under 

7 this Act, whichever is greater. 

(2) On payment of such sum of money as may be determitied under 
sub-section (I), the prescribed authority shall, where necessary, report to 

. the court that the offence has been compounded and thereafter no further 
' 

proceedings shall be taken against the offender in respect of the same offence 
and the said court shall discharge or acquit_the accused, as the case may-be. 

20. Recoveries.-Any sum due under this Act shall be recoverable as 
arrears of land levenue. 

j- 21. Delegation of Powers by the Goymment.-(1) Government may 
delegate all or any of its powers under this Act except those conferred 
upon it by l[Sections 3, 231 and this section, to any person or authority subor- 
dinate to it. 

(2) The exercise lof any power de1egat:d under sub-section (1) shall 
be subject to such restrictions, limitations or conditions, if any, as may be 
laid down by the Government and shall also be subject to control and revision 
by it, 

22. Bar of certain Proceedings,-No action shall lie against Government 
or any of its officer 01 servant for any act done or purporting to be done in 
good faithunder this Act. - ---- VS- 

1. Subs for the word and figures "section23: by H,P, Act No. 20 of 1970 sec. 5 .  
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23. Power to make rules.-(1) The State Government may make rules1 
generally for carrying out the provisions of this Act. 

(2) In particular and without prejudice to the generality of the fore- 
going power it may make rules- 

(a) for the supply and use of stamps or stamped tickets if required in 
connection with the levy of entertainments duty or for the stamping 
of tickets sent to be stamped, and for securing the defacement of 
stamps when used ; 

(b)  for the use of tickets $overing the admissionof more thanone person 
and the calculation of the duty thereon for the payment of the duty 
'on the transfer from one part of a place of entzltainment to another; , 

(c) for controlling the use of mechanical contrivances (including the 
prevention of the use of the same mechanical contrivancesfor 
payments of a different amount) and for securing proper records 
of admission by means of mechanical contrivances ; 

(d) for- checking of fhe admission, keeping of accounts and furnishing 
of returns by the proprietors of entertainments in respect of which 
entertainments duty is payable in accordance with the - 
provisions of this Act; 

(e) for renewal of damaged or spoiled stamps and for the procedure 
to be followed on applications for refund; 

(f) for keeping of accounts of all &tamps used under the Act ; 
(g) for prescribing the form of a ticket, pass or token authorising * 

admission to an entertainment ; 
(h) for the presentation and disposal of applicatidnsfor exemption from 

payment of the entertainments duty or for the refund thereof ; 
(i) for the exemption from the entertainments duty on rnliitary person- 

nel in uniform; ., 
( j )  for the collection~~f entertainments duty under this Act and the 

the pawers to be exercised by the oficers of Government in that , 
behalf; 

(12) for specifying the authorities who would be competent to compoilnd 
offences under section 19 ; 

(i) for laying down procedure for the hearing and disposal of appeais 
under section 13 and applications under section 14 and all other 
matters incidental thereto. 

(3) All rules made under this Act shall be laid before the Legislative 
Assembly during its session next ensuing after the publication thereof and 
may be confirmed, amended or revoked by it. 

24. Repeal and savings.-The Punjab Entertainmenis D~lty Act, 1936, 
(3 of 1936) as applied to Himachal Pradesh by the Himachal Prades_h (Ap- 
plication of Laws) Order, 1948 and the Punjab Entertainments Duty Act, 
1955 (16 of 1955) as in force in the territories transferred to Himachal Pradesh 
under section 5 of Punjab Re-organisation Act, 1966 (31 of 1966) hereby 
repealed. 

Notwithstanding scuh repeal, anything done or any action taken including 
any orders, notifications or rules made or issued in exercise of the powers 
conferred by or under any of the repealed Acts sball to the extent of being 
consistent with the provisions of this Act be deemed to have been done or 
taken in exercise of the powers conferred by Qr under this Act. 

"- --_1? -- 
1. The rules framed vide Not. No. 14.16168-E&T, dated the 25th March, 1969 
(Appended). t 



imM ~ i ~ , m C a ~ t  P ~ U E S H  E N ~ L + E K ' E ' A ~ ~ ~ E I Y T  s DUTY 
(A$*EfiD&lENT) ACT, 1983 

(Act No. 14 o l  1983) 

ARRiiNGEhlEMT OF SECTIONS 

1 . Short titlc and conimcacement. 
2. Amcndmentorscction2. - 

3. Amendment of section 3. 
4. Amcnduent of sect ion 6. 
5.  Rcpcal and savings. , 

(Rccdved the asscnt pf thc Governor of Hinlachal Pradcsh on tbc 1 Skb 
Septcmbcr, 1983 and w ~ s  published in R.H. P. Extra., dared thc 22nd 
Septemh~r, 1983, P. 1041-10421.. 

.4 r r  Act ,fruther to nrn~?~d fhe HitwnuIta/ Pru&sl~ Enrerrrrinn~ents Dtt?.v 
.4cr, 1968 (Act No. 12 of 1968). 

BE it enacted by t11s Lcgislativc Assembly of Rimachal Praddrh in t bc 
Thirt y-fourth Yc3r OC tllc RcpubUc of l~ ld ia  as foIlows :- 

1. Slrar~ f i l l ~  w d  co~~arencel)~cr~l.--(I) TI1 is Act Jllay be callcd lhc 
Itinlacha1 Ptad esh Entertainments Duty (Amur~ament) Act, 1983 

(2) it sh?l and shallal~vays he deenlc? to have cornc into force on 
rhe 2Ist day of July, 1983. . , ,  . . 

2. >mti,~rlt~tcntujsc'c!ionI.-Alter clausc(a) of section 7 of the 
fIim3chal Pradech Enccruinmcuts Duty Act, 1968 ( I  2 of 1968))therejnaTter 
wlled r h ~  principal .4ct) the folIovii.iing clause "{aa)" shaI[ be inscrtccl, 

. nnmeIy:- 

"(4 'video exhibition' mcans the exbibition through video cnssctcc 
recorder and includcs the rxhibition of fdms through television 
ur apparatus attached to tcIcvision or thc rnxchiae for transferring 
the films to the teievision screen or any other Apparatus which 
sbolvs a am on scrccn through any other means exwpt through 
cinema pfjector :". . . 

3. Atne,rrlt~~crlt of stction 3.-1st section 3 ofthe principal Act,- 

jn) tho existing subbtcrions (23, (3) and (4) shaU be rcnumbcred as 
sub-sections (31, (4) and (5 )  rcspcctively ; 

- .  . 

- .- ,- --+ -- - +- 

I: ~ o r s t a l m e n t  of 0 W c t s  wid ~ w w n s ,  see= =a, d % c d m 3 , ~ . 1 .  



[b). ;t HCH' sub-section (2)  shall bc irlscrkxl, na~nelp.:- 

"(2) Not~ithstandiag anything con-biiried in sub-section (1) and 
other pl.ovisions in rclation to the admission by tickets 
coritaincd i l l  t h e  Act, thc State Govei-nment may, in the 
prc$cr.ibcd nlanlicr, impose lugp-sum~entertainment duty at 
a rrrtc not crc:cding Rs. '5,000 ' per month payable by 
t 111: proprietor for any class of entertainment other thaathe 
entcrtainrncnt of cinematogr?ph exhibition in n cinema 
lu1ll. . . 

Evplmtoriar~ .-For thc purpose ofthis sub-s&~oG, video exhibition 
for entertair~mt'nt wilt no1 bc .cansidered +an chibition in a 
cinc~ila hall." , . 

(c) i l l  sub-section ( 3 )  SO rcnurubcrcd, bfr6rtf& word, brackets and 
figure "subsection (I)", the ivord, brackets, and ,figure "and 
(21" shal1.h addcd ; ahd . . 

. . , , 
. . 

Id) in sub-section (4) so rr~iurnbzrCd, for - l ig~ie  ahd b&ckets "(2)", 
lhc figurc.and brackets "(3)". shall bc substituted. 

- .  , 
4. a - i ~ i ~ ~ t f m a i l  of sectim 6.--1 n section 6 of the principal Act, for 

the!vords"one dvusand" t i~c ,wards "LY+ ihousandv shall bcsubsiitutcd. 

5. Repeal ~ n d  Saving.7.-I I )  Tllc Hirnacl~al Pradesh Entertainments 
Duty (Amendment) Ordinance, 19L13,14 of 1983) i s  hereby repealed. , 

(2) Notwithstanding such repeal, i ~ l y t l l i ~ g  done or any action 
taken under the said.Ordinance sl~.?ll be d e m e d  to have hccn done, or 
taken undcr the corrzspotiding provirions of this Att, as if this Act had 
come into force on the day on which s ~ c h  ~ h i n g  was donu or action \\,as 
taken. . 

NOTIFICATION AND RULES 

T= H T M A C ~ A L  PRADESH E N T ~ T A ~ & S  DUTY 
ACT, 1968 

EXEMITION FROM ENTERTAINMENT DUTY 

E*CTSk AND TAXATION DEPARTMENT 
. . 

ORD E R . 

No. EXN.F(13)4/83.-In exercisc of thc powers conferred by sub- 
section (3) of section 12 of the Hinlachal Pradesh Entertainments Duty . 

- Act, 1968 (Act No. 42 of 196s) and, all. pllia powe& enabling him ,in this 



-------- 

- 2 3 - 
.-----.----------A ----- 

L 

10 (a) in cIause j iv )  of sub-section (2) for the word "foili" 
the word "two" sit: 11 bc sul):;:itutod and the sig!u 
and words ", horticulture, fc)rc~rs" sh:ilf be omlt- 
tcd . 

(b )  in clause (ri) of sol,-section (2) for the word "hor- 
t icnlture", the words "animr l husbandry" shall 
be substitutcd. 

14 in sub-section (1) the words "and Forestry" shall 
be omitted. 

21 -A (a) the brackets and figure "(1)" shall be omittcd. 
(b) sub-section (2) along with the Explanation shall 

be omitted. 
24 for thesign "."ocar-ring insub-section (l),the sign 

"." shall bc substituied and theicafter the existing 
provisa shall be omi ;ted. . 

25 jn sub-section (1) the words "but in ,relation to the 
Agrjcultutal CoIlebc, Solan, the Director of Rc- 
search shall be responsible t o  ihc Vice-ChmmlJor 
through the Pro-Vice-Chancello;" shall beomitled. 

32 the existing clausc (;i) of sub-scction ( I )  shall be 
omiHed and subscqi~ent clan~es (iii) and ( i ~ )  shall 
'be rcnurnbered as clauses ( i i )  and (iii). 

43 in clause (a) of sub-y:crion (41, tllc signs and words 
", horticulturz, f o ~ e s  :" shall bc omitkd. 

14. 44 in clause (iv) of strlr-scction ( I ) ,  the s ips ,  and 
words", HorticuIllture, Forests" shall be omittcd. 

--__1---__ - -__--- 
THE HlklACHAL PRADWH ENTICRTAINMENTS DUTY 

(AMENDMENT) ACT, 1986 
[Act No. 19 of 1986)' 

ARRANGEMENT OF SECTIONS 
- Sections : 

I .  Short title and commencement, 
2.  Amendment ofscction 3. 

[Received the asse~~l of tile Gover~tor, Ilirnacl~al Pradf ,~ l~ ,  on rhe 71h 
Scptenrber, 1986 and IVOS pl/bljsJreCI ir~ R. H .  P. Extra., date0 fhc 20th Scp- 
tembo; 1986 at page 15331 

An Aci j r r r l~er  to ametld rite Hin1ncb/rd Pit!tleslt Etrtcrini~~metrrs D ~ t f y  Act, 
1968 (Act No. 12 of 1368). 

- BE i t  enacted by the Legislative Assembly of Himacllal Pradesh in thc -.- ,- 
Tbirty-seventh Year of the Republic o f India, as follows :-- 

1. Short title nnd commcneernent.-(1) 'This Act z a y  bc called the 
Himzchal Piade~h Enfcrtairlpcntq Duty (Am:.ldm:nt) Acl, 1986. 
,- - - 

0 

1. For statem ent of Objects and Rcssons sce F..H P. '.Extra, 16-8-1986. p%gc 1360' 



(2) I t  shall come iato force at once. 

2, Ame.ndaenL of section 3.--In sub-section (2) of section 3 of th, 
L Himuchal 13iadcsh Lntertniuncnts Drrty Act, 1968 (12 of 196s) for the 

figurc "5,000", the figu1.c "30,033" shall bcsubstilutcd. 

THE HI,LIACHAL PRADESH EX-SERVICEMEN CORPORATLON 
ACT, 1979 

APPOINTMENTS AND DELEGATIONS 

- .  . .  *vr m, 
, , . . w o  4~10 mft,. 

. . .  . . -  
. . . , . . 

- T i m  1 
---- . . 

. . . .  A . . . . ,  . . 
[Authol-itari re Eiig lislz fex-f u f Hit~lacl~aE Prudes11 Guvernt~zct~t Rolijcaripn - 

No. G A  D-A (F)  4- tG/:32, rlare~' 19111 Septertreper, ' 1985 as required under 
Arr i~Ie  348 (3) OJ t l ~ e  Cor~stitrt~it~~r of b~dirr). 

No. GAD-h (F)4-16/82.-In exercise 'of-:the p&ers con ferrcd upon him 
under sub-scttion (2) of scctio:~ 20 of the HimachaI Pradesh Ex-Servigmen 
Corporation Act, 1973 (ACt N3. 8 of 1980), the Governor, Himach;~I Pra- 
esh. is pleased to elnmwer ail t h ~  District Rcvenue Oficcrs in Hirnzchal 
Pradesh to detern~inc the amow it dueeto tl~cHirnachal Pradesh ,Ex-Servicemen 
Corporation from anjI person within their respective Jurisdictions. 
-- ---- - . . -.--. 

(R.W.P. dated 29-2-1966. p. 350). 



mlth zction 11 of thc Himachal Pradzsh Courts Act, 1976, are plcased. to  
a ~ e n d  Jhc High Cvurt Notification No, 4, dated 3rd January, 1928 as con- 
tained rn-Chapter20-B, of the Punjab High Court Rules and Orders, Volume 1, 

as applied to H~machal Pradesl~ as follows :- 

For the w r d s  "Class-1 Subordinate Judges exercising jurisdicrion withot 
limit as to the va tuc the wsers; substitute :- 

"Class-I Slbordinate Judges with 5 ,  years experience as Subordinate 
Judge exercising jurisdiction in a suit the value of, which does not cxceeed 
Rs. 2 lacs." 

"Class-I Subordinatc Judges exercising jurisdiction in a suit the voIue 
of which does not excced Rr. 50,000l-". - 

Thc abre  amendment shall come into force with lmmediatc effect. 
I - - - - - - - -  

(K.H.P. dated 27-711991, P. 971) 
--- 

Shimla-1 rhc 11/14t11 November 1991 
No. mC/Admn.q24)174-X-lS146.-In cxercisc of the powers vested 

in them by Sections 11 and 12 of the Himachal Pradcsh Courts Act, 1976, 
the Hon'ble the Chief Justice sad Judgcs are pleased b confer the poyers 
of Subordinate Judgc, 1st Class, upon the following officers to be exercrsed 
by them within thc local limits of tlio District n~cntioncd against each 
oficer :- -- -- . .. - .  - -  - 
SI. Namd'oftItc Oficer (8) ArealDisrric$ 
No. 

1. Shd Virender Sharma, Sub-Judge-cum-JM Rohru, ~istr ict  (m, R0hl-U. Sbirnla, (HP). 
2.  S h i  Ram Krishan Shar.ma, Sub-Judge-cum-IM, Nahan, District 

Nahan. Sirmaur, (H.P.) 

AUTHORITATIVE ENGLISH TAXT 

HIMACHAL PRADESH ENTERTAZNhlENTS DUTY 
(AMXNDbTENT) ACT, 1991 

. . 
(Act No. 7 of 199l)l 

ARMNGEMENT OF SECTIONS ' 

Sections : ' . . 
. . 

1. Short title. - . -  - . . 

2. Amendment of section 3. 

(Received the asserif of ri le Go~lernor of Himnclzal Prudes11 011 the 18 tlf 
April 199l,and1raspriblis/~edirtHi1~dii1t R.H.P. Extra., dated 
204 1991 a[ page 801 and in English in R. H.P.  - Extra;, dated . . 
204-1991 at page 802). 

dn kc f furtl~er to m e n d  the ~i ,nac?ral  Pr~~desI? Ei~tevthi~inret~ts D ~ I  ly Ae f , 
1968 (Ac t  hro.12 of 1968). 

1. Passed in Hindi by tha Himachal ~rgdesh Vidhan Sabha. For the Statement of 
Objects and Reasom so? R.&P. extra., dated 12-3-1991, P. 278 and 280. 



BE it enacted by the Lcgislativc hsscm'oly of l l ima~ha l  P r a d ~ h  ifi ,!he 
Forti-sewnd Year of the Republic of India as follows :- 

I. Shorttit~e.-ThisActmaybecalledtl~cHimachaIPrad~h~dtertrin- , 
mcnts Duty (Amcndmcnt) Act, '1991. 

. - 

2. Amendy~nt of section ~.--FO; sub-scctiop (2) df scction 3 of the 
.Himacha~ P ~ s d ~ h  Entcrtaimenfs.Du?y Act, -1965 (12 of 1958) the followipg 
shall be substilurcd, namely:- 

' 

"(2) Notwithstanding auvhiug to .the-contrary contained in this Act, 
the proprietor of v~deo exl~ibitjon, cshibiting shows'on -payment 

. and h+v/ng seating capac,ity of less than 0-nehundred persois, 
shiU be Iiablc td pay ' entertainments duty m advance and at a 
ratc not cxacding rupees MjODO par. month as,n>ay .be specified 
by the Government from time to tinis in thh rnannci prescribed : 

Provided that thz proprietcr of-a+video exhibition, exhibiting showh on 
' payment and having seisting caIjacity &one hundred or more than 
bnc . hundrfi? peiions, shall be liable to pay c ~ t c r t a i . ~ e n b  duiy 
at th6 l-atc as may be specified under sub-section (1). and jn the 
manner pmcri bcd ." 

A UTEfONT..ZTI VE ENGLISII TEXT 

TILE HIMACHAL PRADESH ENTERTAINMENTS DUTY, 
(SECOND Ah5.E~QmNTl ACT, 1991 

(A= t No. . l:! of 1991)' 
ARRANGEMENT QF SECTIONS 

Seciio~ts : 
I .  Short tit Ie. 
2. Amendment of section 3. 
2. ~l~slseftjo~~ uf n~wscc!ipn 7%. 
3. Amcadmeat -of kction 16. - 
5. Insertion of nesyt scction 16-4. 

(Received the asse,tt of 1f1e G o v ~ r ~ t  or, Hinruchal Pradcsli, on the 9th 
October 199 1 ,  mrrl was p~rtrlis/zerl in Hindi in R ..H, P. ,  ,Extra., 
rlnfer120-10-1991 at age 2355-2356 and it1 English in R . H , P .  
Extra c I ~ ~ c ~ I  zl-la-fssl atpogp 2357-2358). 

Arr Act urflrer lo ar?~ettd the Hinracl~uj Pradeslr Elrteriai~~nie~~is Duly Acf,  d . I9  8 (Act NO. 12 ,of -19,683. :. . 

B6 i f ,  cnacted- .by tllc kgiklativc , -Assc%bl of Him.%aI Pradcsh in the 
Foxty-second Year of the Republic of h d a  ,+ follows ,:-. 

- I. Short title.-This Aci.may bc ,called thc Himachal Pradcsh. Enter- 
tainuients Duty (Sccond Amendment) Act, 1991. 

.-- ---.+-- - 
1 .  Prrscd ,in Wicdi ,the ~ imachal  -I!r;ldesh Vidhcn '~dbhai.  Fc1:Slaifn:clii of 

Objccts an& 'Rcascns see R.H:P. btr~ . , 'dated  ,124-[&I, P'1961 and 1964. 



BE it enacted by the Lcgislativc hsscm'oly of l l ima~ha l  P r a d ~ h  ifi ,!he 
Forti-sewnd Year of the Republic of India as follows :- 

I. Shorttit~e.-ThisActmaybecalledtl~cHimachaIPrad~h~dtertrin- , 
mcnts Duty (Amcndmcnt) Act, '1991. 

. - 

2. Amendy~nt of section ~.--FO; sub-scctiop (2) df scction 3 of the 
.Himacha~ P ~ s d ~ h  Entcrtaimenfs.Du?y Act, -1965 (12 of 1958) the followipg 
shall be substilurcd, namely:- 

' 

"(2) Notwithstanding auvhiug to .the-contrary contained in this Act, 
the proprietor of v~deo exl~ibitjon, cshibiting shows'on -payment 

. and h+v/ng seating capac,ity of less than 0-nehundred persois, 
shiU be Iiablc td pay ' entertainments duty m advance and at a 
ratc not cxacding rupees MjODO par. month as,n>ay .be specified 
by the Government from time to tinis in thh rnannci prescribed : 

Provided that thz proprietcr of-a+video exhibition, exhibiting showh on 
' payment and having seisting caIjacity &one hundred or more than 
bnc . hundrfi? peiions, shall be liable to pay c ~ t c r t a i . ~ e n b  duiy 
at th6 l-atc as may be specified under sub-section (1). and jn the 
manner pmcri bcd ." 

A UTEfONT..ZTI VE ENGLISII TEXT 

TILE HIMACHAL PRADESH ENTERTAINMENTS DUTY, 
(SECOND Ah5.E~QmNTl ACT, 1991 

(A= t No. . l:! of 1991)' 
ARRANGEMENT QF SECTIONS 

Seciio~ts : 
I .  Short tit Ie. 
2. Amendment of section 3. 
2. ~l~slseftjo~~ uf n~wsm!ipn 7%. 
3. Amcadmeat -of kction 16. - 
5. Insertion of nesyt scction 16-4. 

(Received the asse,tt of 1f1e G o v ~ r ~ t  or, Hinruchal Pradcsli, on the 9th 
October 199 1 ,  mrrl was p~rtrlis/zerl in Hindi in R ..H, P. ,  ,Extra., 
rlnfer120-10-1991 at age 2355-2356 and it1 English in R . H , P .  
Extra c I ~ ~ c ~ I  zl-la-fssl atpogp 2357-2358). 

Arr Act urflrer lo ar?~ettd the Hinracl~uj Pradeslr Elrteriai~~nie~~is Duly Acf,  d . I9  8 (Act NO. 12 ,of -19,683. :. . 

B6 i f ,  cnacted- .by tllc kgiklativc , .hsqbl of Him.%aI Pradcsh in the 
Foxty-second Year of the Republic of h d a  ,+ follows ,:-. 

- I. Short title.-This Aci.may bc ,called thc Himachal Pradcsh. Enter- 
tainuients Duty (Sccond Amendment) Act, 1991. 

.-- ---.+-- - 
1 .  Prrscd ,in Wicdi ,the ~ imachal  -I!r;ldesh Vidhcn '~dbhai.  Fc1:Slaifn:clii of 

Objccts an& 'Rcascns see R.H:P. btr~ . , 'dated  ,124-[&I, P'1961 and 1964. 



2. Amcndrnent of scction 3. -For sub-section (2) of scction 3 of thc 
Hima-chal Pmdcsh Entertainmcqk Duty Act, 1963 (1 3 of 19681, (he~r  ~ n -  
after called th; pri,ncipll Act) th: f~llgrving sl~?lI bc subst ihrted, namcly :- 

"(2) Notwithst2nditlg.anyth.ing c.3ntnjned in sub-section (I) and other 
prgrisions, i ; ~  rclitjod to admissior1,by tiokets cqn?aincd in the Act, 
thz Govcrn~cnt may, after taking idto c,ansi:!ci4~ti;-rn the, capacity 
nF the placc in .which thc cntertainae!~ t i s  held and th.= aayrncnt 
hi admission, accept, in thc prescribed manner, lump is^ rn enter- 
tairiment duty far nqjl class uf entei tainment in:licu of the duty 

. cl~argczble finder s;ib-section. ( I )  and 'recover the same in advance 
,p-:r wonth fron t.hc proprict..>r. othkr thxii t f i ~ ,  propriet~r of s 
v~dco qxhibitbn having -,szati ng capacity . .  upto sixty- persons: . 

Provided .that tbc pmprietvr of a v i d ~ o  eshibition; eihibiting sliowvs cn 
payme?t and having sesting capacity upto sixty pcrsohs;shal~ pay 
enterta~iment duty In aha~lce and as a rate not exceeding mpecs 
30,000 per.morith as may, in the manner prescribad, be spsificd by 
thc  Gdvcrment fro'm- time to time." 

. . 
3. Insertion of new ~ection,7-~.--Aftcr scctio~l 7 of the t3riucipal Act, 

thz fallowing new section 7-A shall be insertea, narncl y :-- 

I b 7-A. Aisistgt~cz. i~ Co:~~missiortpr at@ ,?!her wji!~;= n!r t;roritie.s.- Al I 
p7Iicc officers shall be bourld~ to @?st the Comrn~ssioner, thc Enter- 
tainrncnt Tax Officers and other pwsons eppvintcd to assist the Corn- 
missioner under section 7 of this ACT, wI!en required, in the  pcrfor- 
mance of tbcir duties under this Act, and, f ~ r  t n i t  puqiose they sha11 
have the same p9wcrs which thcy have ID the_ discharge of their 
ordinary police daties." ' ' 

. . 

4, Ameadment or section 16.-,Ifter- sub-section (2) of sestian 16 of 
the principal Act, t112 following new sub-sections (3) and (4) shsll bc added, 

namely :- 

"(3) :If any offip~r rcfgrred to, in.s~b-section (!).has realso ~ a b l e  grounds 
to' belieye thgt any propriqf~r is frying to. evade entertainment 
d~~~qrot~erd~esuaderthisAct,heniaysearchanKoffice,'sh~p, , 

, . 
godown, vcsse1,- vchicIc, or nny.othor place of buciness of- the pro; 
prietor or nay building; dwelling-house, or-pi$ce whqe such p#cFa. 

' has rcasori to be,li~v,c t@t$.thqipropriator keqs or is, for .the .tun,!: 
being, keepicg any b>oks, accounts, registers, &cumentspr-goods 
relating to his business: . . . . 

Provided that no ecntry or search i n  the divclling house shall. be made.-! 
(i) aftcr, tlie . .  sunset . qni: be[ori :the suqrke;; , , 

. .  . . . 
( i i )  by 7-n olficci b-low the rank of an ~ i c i s e  a*d Taxation O k r ;  

- , .  . , , .  

and 

(iii) wi41out obtainkg thg saqrtion of tbc Dist~ict hlagistrate within 
whose jurisdiction such house is situntcd. 

. 

, ,  , 

(4) T h c  p.~'vcrs confei r~d ?y s+,b-action (3)'skal i include thc p ~ c r  t,o 
open 2nd SSI'CII any i1.1~' or ,r~c:3ptiiLe. ~g ,iybich ahp.b.xo$, aGyl!tsl +$ik 
rzrs j r  ather rzlzvJn t Jor;il?,crlb or t$ @royik!oi m;j ; 7 ~  ,w\)~,(.aliled.: 

, .  , 



5. luscrtion of new section 16-A,-After s:ctinn 16 of the princip~l Act, 
the following new section 16-A sh? l l  be insertcd, namely :- 

"1 6-A. Power to detain video casseife recorders, e l ~ , -  Any o Ecer 
authorised undcr section 16 may, if he has rcasnns to belicvc that 
.any proprietor is running a video exhibition without payment of 
duty or penalty, if any, irnposcd under this Act or where the pro- 
prietor rcfuses to pay the duty or pcnalty, if any, or fails to produce 
any proof regarding the payment thereof, detain the vide? cassette 
recorder or televjsion or apparatus attached to telcvrston or 
macbne used for transmitting the films to the telcvislon screcn 

. or any other apparatus which timsmits films on screen through 
any other means exccpt a cinema projector, 'and for this ,purpoio 

. . take or cause to be taken any steps as he,may consider proper for 
the temporay safe custody of these articles or goods: , 

Provided that the video cassette recorder or other articles dctained shaI1 
+ 

.- be rclcased as soon as the duty or,penalty, if any, has been paid." ---- 

TFIE HIIMACHAL PRADESH ENTERTAINMENTS DUTY 
ACT, 1968 

EXEMPTION FROM THE ENTERTAINMENTS DmY 

(R. H. P. Extra dated 13-3-1991.-P. 295). , . 
--- 

EXCISE AND TAXATION DEPARTMENT 

. NOTIFICATIONS 

.Sllitlda-2, t f ~ e  lOrh May; 1991 " - 
. . I 

No. E m - F  (15) 1187.-In excrcisc of the powers confcrrcd by sub-section 
(3) , ot scction I2 of the Himachal Piadesh Entertainme~~ts Duty Act, 1968 
(Act No. 12 of 1968) rbe Gavernor. Himachal Ptadesb, is pleascd to grant 
cxemptidn -from ?ilbrtainment duty for holding of cultural programme to 



THE KLMACHAL PRADESH ENTERTMNMENTS DUTY 

(AMENDMENT) ACT, 1999 

ARRANGEMENT OF SECTIONS 

Sections: 

1.  Short title. 

2. Amendment of section 2. 

3. Arnendmentofsection3. 

4. Substitution of s d o n  3-A. 

5 .  Insertion of section 3-B. 

6.  Amendment of section I I.  

7. Amendment of scctioo 16. 

8. Amendment of section 16-A. 

THE H I M A ~  PRADESH ENTERTAINMENTS D ~ Y  
(AMENDMENT) A f f ,  1999 

(Act No. 13 of 1999)~ 

(Received the assent of the Governor on 13th May, 1999 and -was 
published in Hindi and En&h in RH-P. Extra, dated 13.5.99, p. 165 1-1 656). 

An Act t o  amend the Himachal Pradesh Entertainments Duty Act, 1968 
(Act No. 12 of 1968). 

BE it enacted by the Legislative Assembly of h c h a l  Pradesh in the 
Fiftieth Year of the Republic of Tndra, as follows: - 

1. Short title .- This Act may be called &e HimachaI Pradesh 
Entertainments Duty (Amendment) Act, 1 999. 

2. Amendment of section 2.- In the Himachd Pradesh Entertainments 
Duty Act, 1 968 (hereinafler called the principal Act), (12 of 1968) in section 2,- 

(i) in clause (a), at the end, the words "and also includes admission to 
any place where television exhibition is being provided or is to be provided, on 
payment by way of contribution, or subscription, or installation or connection 
or any olbcr charges, coilcctcd in any manner, whatsoever" shall be addcd ; 

(ii) after clause (aa), the following clauses shall be inserted, namely:- 

1. Passed in Hindi by thc LIjrnacl~al Pradesh Vidhan Sabha. For Statmcnt of Objects 
and Reasons see R.H.P.E.rlra., du!ed 5.4.1999, p. 1206 &12 10. 
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"(aaa) "antenna" means an apparatus, which receives television 
signals, whch enable viewers to tune into eansmission 
j ncluding national or international sate& transmissions, and 
whch is erected or installd for television exhibition; 

(aaaa) "cabIe televisinn" mcms a system orgaked on ~ a i ~ r n c n t  for 

television exhibition by using a video cassette or disc or bo* . 
recorder or player or similar such apparatus on which 
pie-recorded video cassettes or discs or both are played or 
replayed and the Lilms or moving pictures or series of pictures 
which are viewed and heard on tbe telcvision receiving set a t  a 
residential or non-residential place of a connection holder;"; 

(iii) in clause {d), after the words "on payment", thcwords and signs "or 
television exhibition for which persons are rcquired to make payment by way of 
contcjbution, or subsniption, or instaliation or wnnection, charges or any other 
chargcs mllccted in my manner whatsoever" s h d  be inserted ; 

(117) .)er clause (dl, the following clause shall be inscrled, namc1y:- 

"(dd) "Govcmrnent" means the Government of HimachaI Pradesh;"; 

! (v) in clause (fl,  in sub-clause (iii) at  the end, Ihc word "and " shalI be 
added and thereaftm tbe following sub-clause shdI be inserted, namely:- 

It(iv) any payment by a person by way of contribution or subscription 
or installation and connection charges or any other charges 
collected in any manner whatsoever for television cxhbition;"; 

(vi) in clause (h), afler thc word "Ulereof I, tho ~vords and si& "and any 
person responsible for, or for the time being in c h g e  of, thc management for 
providing television exhibition;" shall be ios~rted; md 

(vii)) a e r  clause (h), the foUowing clausc shall be addcd, namely:- 

"(i) "television exhihition" means an exhibition with the aid of my 
type of antenna with a cable net work attached to  it or cabIe 
television, of a film, or moving picture or series of moving 
pictures, by means of transmission scts at residential or 
non-residential place are linked by rnetalIic coaxial cable or optic 
fibre cable to a ccntrd system callcd d l ~  head-end; and". 

3. Amendment of section 3.- In section 3 of thc principal Act,- 

(i) in sub-section (I) ,  the sign and words, ",and the said duty shall be 
collected by the proprietor and rcndercd to the Govenunent in thc manner 
prescribed" shall bc omitted; 

(ii) after sub-section (21, the following sub-section shall bc added, 
nanle1y.y:- 



"(2-A) Notwid~standjng anythtng contained in sub-sections (1) and (Z), 
there shall be lcvicd and paid to the Government an entertainment duty, at a ratc 
not exceeding hundred per cent of the payment for admission to tclcvision 
cdlibition, which the Govcmment may specify, by not%cation in this behalf ;" 

. . 
and 

. . . .  . - . .  . . . . - - 1  - .  (iii) in sub-section (3), for the word, bracket and figure "and (2)" the 
sign, brackets, figures and the word, " (2) and (2-A)" shall bc substituted. 

4. Substitution of section 3-A.- For section 3-A of the principal Act, t l ~ e  
following shall be substituted, namely:- 

, . "3-A. Duty on complimentary tickets or connections.- There shalI be 
Ievied and paid to the Government, on every complimenlary ticket' issued or 

. . -  every complimentary television exhibition connection provided by the 
. . proprietor, the entertainmelit duty at the appropriate rate specified under section 

3, as if, full payment had becu made for admission to the entertainment 
according to- 

(a) the class of seat or accommodation which Ihc holder of such tickei 
is entitled to occupy or use, or 

(b) the connection of television extubiCion which its holder is entirlcd 
to get, 

I and the hoIder of such ticket or such connection shall be dcemcd to have been 
admitted on payment fur thc purpose of this Act. " . 

5.  Insertion of section 3-B.- M c r  section 3-A of the principal Act, the 
following section 3-B shall be inserted, namely:- 

"3-8. Callectian of entertainment duty.-The entertainment duty levied 
under section 3 shall be collected by the proprietor 'and paid by him to the 
Govcrnn~ent in the manner prescribed: 

Provided that the liability to pay entertahent duty shall not be 
affected where any proprietor does not collect the entertainment duty 
payable under this Act.". 

6.  Amendment of section 11 .- In section 11 of the principal Act, aflcr 
sub-section (2)), the following sub-section (3) shall be added, namely:- 

"(3) Notwitlhstanding anytlwg contained in sub-sections ( i )  and ( 2 )  
every proprietor providing any tclcvision exhibition connections shdl- 

(a) deposit ruIl amount of entertahcnt duty due and payable by I h  
in respect of each month within ten days &cr the close of thc 
month to wbich the entertainment duty relates into a Government 
treasury or the State Bank of India and shall furnish lo the 
Entertainment Tax Officer of tllc district concerned a proof of 



having paid thc cntertainmeut duty due m the prescribed m e r ,  
and 

(b) maintain a list of connection holders and shall furnish a return in 
the prescribed form to thc Entertainment Tax Officer of the district 
conccrncd quarterly within fifteen days afier the close of each , 

quarter alongwith the  receipts of paymcnt of enterhmnent duty for 
each month of the qu&er to which thc r c m  relat~s.". 

7. Amendment of section 16.- In section 1 G of the principal Act, after 
sub-section (4), the following Explanation shall be added, namely:- 

"ExpEunution.- For tbe purpose of this section "place of entertainment" 
in relation to television exhibition, shall mean the place from where such 
television exhibition is provided.". 

8. Amendment of section 16-A.- In seclion 16-A of tbe principaI Act, 
after thc words "is running a", the words "lclevisjon or" s h d  be inserted. 

NOTIFICATION 

Under 
I 

THE RIMAf3U.L PRADHH ENTERTAINMENTS DUTY ACT, 1968 

RATE OF ENTERTAINMENT TAX 

(Issued and published in Hindi in RH.P. Exlra, dated 6.1 1-99, p. 4187) 

EXCISE AND TAXATION DEPARTMENT 

NOTlFICAT ION 

Shilla-2, thc 6th November, 1999. 

No. EXN-F(17)1195.- In exercise of the powers vested under sub-section 
(2-A) of section 3 read with proviso to. sub-section (3) of scction 3 of the 
Himachal Pradcsh Entertainments Duty Act, 1968 (Act No. 12 of 1968), the 
Governor of Himachal Pradesh is pleased to direcl that from the date o f  
publication of this notification in Rajpatra, Hinuchd Pradcsh, the entertainment 
duty shall bc levied a i  the rate of 20% of thc payment for admission to television 
cxlubition. 

----. d-------------*----"kh ---. ------- ---. 
(RH.P, Extra, dated 6.11.99, p. 4188) 



THE HIMACHAL PMDESII ENTERTAINMENTS DUTY (SECOND 
AMJINDMENT) ACT, 1939 

ARRANGEMENT OF SECTIONS 

Sections: 

1. Short title. 

THE HIMACHAL PRADESlI ENTERTAINMENTS DUTY (SECOND 
AMENDMENT) ACT, Z 999 

(Act No. 3 of 2000)' 

(Received the assent oCthc Go\bcrnor on the 15th January, 2000 and was 
p~~blblishd in Hindi and En~lish in R.11.P. Exlm., dated 17th January, 2000 P. 1 03- 
103.) 

An Act further to  amend the Himachal Pradesh Entertainments Duty 
Act, 1968 {Act No. 12. of 1 968). 

BE it enacted. by t l ~ c  Legslatirre Assenlbly of Himachal Pradcsh jn tllc 
FiLiietli Ycnr of Lhc Rcpublic d h ~ d i a  as follo~vs:- 

1. Short title.- This Act may bc called thc Hmlncl~rtl Pradesll 
EntertainmcnLs Duty {Sccoi~d Amcndmenl) Act, 1999. 

2. Amendment of section 2.- In scction 2 of the Himachal Pradesh 
Entcflamiien~s Duly Act, 1 368 (Act No. 12 of 19683,- 

(i) nE~er existing clause (a), h c  follo~ring clause shall be inserted, 
namely:- 

"(a-i) "aerial roperray" means an  aerial ropewny propelled by usc of 
power a td  used for carriage of persons throush a carrier;"; 

(ii) the existins cfauses (aa), (aaa) anti (aaaa) shall be renumbered as 
(a-ii), (a-iii) and (a-iv) respectively, tmd lhereaftcr die follorving ciause (a-v) shall 
bc inserted, namely:- 

"jz-v) "cilrricr" means any vchcle or receptacle Ilung or suspcnded 
from: or hnulcd by, a ropc ;"; 

(iii) ill clause (d), for the words "or race1', the sibas m d  words ", race, an 
acrial ropeway cLmierU shdl be subs tillrrcd ; md 

(iv) after cisting clausc (i), t l~c Kollowing clause (ii) dm11 be inserted, 
namely:- 

1. Passed in Hindi by the Hhacha l  Pradcsh Vj:<~m Sabha. For Slatcment uol' Dbjecls: 
and Rrasorls sec. R.FT.P. Exlra., tlalrd 13.12.1939 p. 4432 Sc1431. 



"(ii) "rope" includes any cable, wirc, rail, or way, whethcr flexible or 
rigid, for suspending, carrying ar hauling a carrier, if any part of 
such cabIc, wire, rail, or way, is carried overhend and is 
suspended from or supparted on posts and" 

THE HlMACHAL PRADESH ENTERTAINMENTS DUTY 

(AMENDMENT) ACT, 2000 

ARRANGEMENT OF SECTIONS 

Seclions: 

1 . Short title. 

2. Amcndment of section 3 .  

THE HIMACHAL PRADESH ENTERTAINIMENTS DUTY 

(AMENDMENT) ACT, 2000 

(Act No. 22 of 2000)' 

(Reccivcd the asscnt of the Governor on thc 20th Scplcmber, 2000 and 
was published in Hindi and English in R. F1.P Exha., datcd 27th September, 2000 
at  pages 3 167-3 1 68.) 

An Act further to amend the Himachal Pradesh Entertainments Duty Act, 
1968 (Act No. 12 of 1968). 

BE i t  enacted by the Legslativc Assc~nbly of Himachal Pradesh in the 
Fifty-fust Year of the Republic of India as 1oll~wvs:- 

1. Short title.- This Act may bc called the Himachd Pradesh 
Entertainments Duty (Amcndment) Act, 2000. 

2.  Amendment of section 3.- En scction 3 of the h a c h a l  Pradesh 
Entertainments Duty Act, I968 (I2 of I 9681,- 

(a) for sub-section (2), thc Iollo\ving shall be substituted, namely: - 
"(2) Nat~vithstandmg anythmg contahmd in sub-section(1) and ofher 

pro\isions in relation to admission by tickets or othcnvise conlained in h e  Act, 
zhc Gorrernment may, acccpt, in the prescGbed manner, Iurnp-sum cntertainmcnt 
duty for any class of entertainment, in lieu of the duty chargeable undcr 
sub-section { I )  and recover the smc in advance per month from the proprietor 
other than the proprietor of a video cdubition having scating capacity upto sixty 
persons : 

I .  P ~ s s c d  in Iimdi by thc h s c h d  Pradcsh Vidllar~ Sabhn. For statement of Objecls 
2nd R e ~ o n s  scc. [C.H.P. Exku., dated 18.8.2000, p. 2582 &2534. 



Provided tllal h e  proprietor of a vidco exhibition, cdlibiting sliosr,s on 
p aylncrit a d  having seating capac~ty upto sisty persons, shall pay entertainment 
duty+ in advance and at a rate not exceeding nipecs 30,000 per ~nonlh as  may, in 
h c  manner prescribca, be specified by h c  Go\rcnment from tirnc to rime."; 

(b) sub-section (2-A) shall bc omittcd ; and 

(c) ul sub-section(3), Tor fllc sign, brackcts, figures and word, "('2) and 
(2-A)". the ward. brackcts and figure "and (2)" shall be substituted. 

N OTl Fl CATION S AND RULES 

THE HIMACTtLGL PRADESH ENTERT-MNMENTS DUTY ACT,  1968 

RATE OFTM 

(Issued m ~ d  publishxi in Hindi 111 R.H.P. Extra, dated 19.2.2000, p. 447) 

EXCISE AND TAXATION DEPARTMENT 

NOTIFICATION 

Sluhda-171002, thc 17th February, 2000 

No. EXN-F(I7))1/9S.- In escrcise of the powers rrestcd in him uridcr 
sub-scction (1) of section 3 read nith tile provisions contained in proviso to 
sub-section (3) of thc said section of Iiimachal Predesh Entertainments Duty 
Act, 1968 (Act No. 12 of 19G8), iI1e Governor of Himactid Pradesh is pleascd In 
d i r ~ t  &at from thc daic of pubIicat~an of this rlatification in ihc Rajpntra, 
Himachal Pradcsh the cntcrtainmcnts duty shall bc levied at die rate of 25% of the 
payment lor admission to an aeriaI ropcway carrier. 
--" *------ * -----+-- * ----- * ---.--- "----*---* --->--- 

(R.H.P. Extra, dated 19.2.2000, p. 448). 

THE HIMACHAL PRADESH ENTERTAINMENTS DUTY RULES, 
1969 

AMENDMEhT OF RULES 
(Issrred md pubIishtd in Hindi in R.H.P. Extra, dated 24.1.2000, p. 147-149). 

EXCISE AND TAXATION DEPARTMENT 
NOTI Fl CATION 

Shrnla-2, Ihc 13th January, 2000. 

ho. EXN-F(17) t 195.- In exercise of the ~ O T V C C S  confcrrct by scction 23 
01' the Hin~achaI Pradedi Entcrtainmcnts Duty Acl, 1968 (Act No. 12 of 19681, 
the Governor of Himachal Pradcsh 1s pleased lo make the following ruks further 
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